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Considering the issue involved I direct the
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sr“vocat » for tho RosoonJafl+(S; @—_—_@_{ [ MK MQEW“DM/"
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,.\;____m;i - ; X ,
Notes, of the Registry % Jate , Orsizr of the Tribunal,
g Vewtion 15 fork | 12.2.2007 Present: The Hon’ble Mr.K.V.Sachidanandan
R ::0/- o L Vice-Chairman.
. g i
. { { 5
. : / t The Applicant, the Vice-Principal,
- 9&\ [ &L - 3
PO f o] * KV, Khanapara | has been temporarily
3 ¢ deputed to KV, Golaghat to act as Principal
* ¢ I/C until further orders which is challenged
, in this O.A. Mr.S.Sarma, learned counsel for
G"""P"’" & Ve F“”‘Hb‘m"“’ 2 the Applicant submits that the Applicant is
, e Ui '“‘6}\ e aw! -l subjected to heart attack and medically she is
¥ ‘V_ = ("?" %x) "GM%”N)’g ¢ i not fit to carry out the said order. Further,
» . . . f
TN £, " the transfer order is not based on legal
. \ ,
4o @// " principles not asking her consent for that.
S \ i Mr.G.Baishya, leamned Sr. C.GS.C.
‘ | '. appeared for the Respondent

Applicant to serve a copy of the O.A. to the

\/ Contd . P/2
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12.2.2007 DR |
Standing counsel for the KVS within one
‘week from ?oday. Let the case be posted
after two weeks. By that time Standing
counsel for the KVS shall take instruction

and subrmt before thxs Court on admmswn

Post tﬁe 'case ;o'n 28.02.:‘200‘7.. In the
' Lﬁs C;ourt: dlrect that
status quo as on today shall be maintained
il the next date.

 interest of justice,
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L 28207 \ "The apphcant is’ pres'ently Workm

~as Vice- Prmmpal KV Khanapaxa. He Wa!
tnmsferred to K.V. Gola.ghat and on t.ge

Gt ., o ground. of his illness ‘she could not/;omﬁ

| theze as submltted befoxe ﬂns Tribun@al.
ard Mr. H. K Das /leamed

" " Mazumdar learneég .Stangiing unsel for @-l

-the KVS. When. the matter e up for "i

| respondents has : su Vtted,‘ that in
pursuance of the mte - order  dated
'12.2.07 a speakmg ordeér ha been passed
~ by the respondent whach has s T:xtted by

.-the learned counsg¢l for the ires ondents

Wwherein it is s
~order of the
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28207. The applicant is presently working

as Vice-Principal, KV, Khanapara. He was
transferred to K.V. Golaghat and on the
ground of his illness she could not join

there, as submitted before this Tribunal, -

I have heard Mr. H. K. Das learned
counsel for the applicant and Mr. M.K.
Mazumdar learned Standing counsel for
the KVS. When the matter came up for
hearing the learned counsel for the
respondents has submitted that in
Pursuance of the interim order dated
12.2.07 a speaking order has been passed
by the respondent wherein it is Stated that
in the transfer order of the applicant some
alfemativc arrangement has been made
and the applicant is retained there. The
copy of the order be kept on record. The
applicant has got the relief. The O.A. is
dismissed as infructuous accordingly.

Ce

——

Member Vice-Chairman
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REFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

Title af the case @ : O.A. ND.,.éf..u.mf 2807

EETWEEN

“Gmt. Binapani Goswami Chenmaaane Applicant.

AND

Union of India & ors . ’ saesnans-=2: Respondents.
BYNOPSIS

The applicant is presently holding the post of
Vice-Principal KV Khanapara and she joined the said post on
being transferred from kV, EAC Upper Shillong and joihed the
post on 23.8.86 on medical ground. The applicant' surprised
to receive the impugned office order dated 22.1.87 deputing
her to KV, Bolaghat as in-charge Principal. It is stated
that the respondents while issuing the order of deputation
have not taken any consent from the applicant and she was
completely unaware of the fact that she will be deputed to
KV, GBolaghat by the respondents. It is further stated that
the action of the respondents is  an unilateral action
without the consent of the applicant. The applicant
vernntilating her grievancés|5ubmitted a represeﬁtatimn tdated
368.,1.87 before the concern authority butisame yielded‘ no

result in positive. Hence this application seeking redressal

of her grievances.

-
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BEFORE THE CENTRAL QDMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

Title of the case 0.8, NOveanoeo...0f 2037
BETWEEN

Smt. Binapani Boswami v seneerzncs Applicant.
AND

“Union of India & ors srensezaa. Respondents.

I N D E X

- 8l.No. Particulars Page No.
1. ' Application 1 ta 11
2. Verification 12,

3. Annexure-—1| 13— 18
4, Annesxure—2 | 19

5, Annexure~3 L0

b. | Annexure—4 | k1

7. | Annexure-5 ' 2R

. | Annexure—-6 <23 "‘QZI
9. Annexure—7 .2y

143, Annexure-g | 26

11. Annexure—9 R F

12. Annexure~14 28— 230
i2a. ' Annexure—1i1 3
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Filed by : Regn.No.:

File :d:\private\binapani Date H ,27/214)?:i



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI RENCH

(An application under section 19 of the Central
Administrative Tribunal Act.1985)

e

D.ANOs culwsnsnsunnes OF 200837

BETWEEN

8mt. Binapani Goswami
W/o Sri ARLSarms
R/ Reltola, Buwahati-Z8.

seamsEnEaeenun e Qpplicant,'

-~ AND -

1. Union of India represented by
Secretary to the Govt. of India,
Ministry of Human Resourae '
New Delhi.

2. The Commissioner
Kendriya Vidyalaya Sangathan
18th Institution Ares
Bwahid Jet Singh Marg,
New Deliri.

3. The Asstt. Commissioner
Kendriya Vidyalaya Sangathan,
Regional Office, Jawahar Nagar,
Guwahati~-22.

4, The Principal
Kendriya Vidyalaya
Khanapara, Guwahati-22.

,.;.......,. Regpondents.

DETAILS OF THE APPLICATION

1. THE PARTICULARS AGAINST WHICH THIS APPLICATION IS MADE:

This application is directed against the office
order dated 22.1.87 issued by the Assistant Commissioner Kv8
deputing the applicant to KV Gmlaghat to act as In—Charge

Principal. This application is also directed against the
1

dAvseai

ré,/o?//é?



A

action o f the respoandent  in not Conﬁidering the _
o*

representation.

2. LIMITATION:

The applicant declares that the instant application has
heen filed within the limitation period prescribed under

gection 21 of the Central Administrative Tribunal Act.1983.

3. JURISDICTION:

The applicant further declares that the subjéct
matter of the case is within  the jurisdiction of the

Administrative Tribunal.

4. FACTS OF THE CASE:

4.1. That the applicant is & citizen of India and as
such wshe is entitled to all the rights, privileges and
protection as guareanteed by the Constitution of India and

’

laws framed thereunder.

4.2 That the applicant is presently holding the post
of Vice-Principal KV Khanapara and she joined the said post
on being tran5ferred from BV, EAC Upper Shillong and joined
the post on 23.8.66 on medical ground. The applicant during
her service tenure had occassion to serve various hard
stations in NE Region and prior to her present posting she
was posted as Vice Principal iﬁ KV EAC Upper Shillong.
During the annual transfer of 208462067 the applicant who
was posted at BV EAC upper Shillong made an  application
dated 27.4.¢6 for her transfer to Guwahati in the prescribed

format as per the KVE Rules.

G-



The applicant in her said -application dated
27.4.86 while requesting for such transfer highlighted the
facts firstly that her husband who is a3 retired persmn‘ is
presently residing at_Gumahativand secondly while indicating
her own medical condition she also indicated her need in
loaking after her ailing and orthopadically disabled 8¢
vears old mother. In fact her case was recmmmehded by the
authority concern and noticing such compelling circumstances

the competent authority issued the office order dated 8.8.d4

transferring her from KV, EAC upper Shillong to KV,

Khanapara.
Copies of the application dated
27.4.86 and office order dated
g.8.886 are annexed herewith and
marked as Annedure—1 & 2.

4.35. That pursuant to the aforesaid Annexure—~2 office

order dated 8.8.45 the applicant joined the post of Vice
Principal of KV kEhanapara on 23.8.86 and she is continuing

as such till date.

4.4. That the agpplicant immediately on joining of  the
psot of KV Khanapara on the next day i.e. on 24.8.46
received an office order dated 18.8.86 whereby she was
deputed to KV, Nepa Horapani as in—charge Principal. The
applicant immediately on receipt of the said order apprised
the authority concern that on medical ground she was
transferred from KV, EAC upper Shillong to KV, Khanapara and
also she apprised the said authority regarding Annexure—2

(H-
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order dated 8.8.86. The said authority concern considering
the facts placed by the applicant immediately issued an
order dated (1.9.8#6 by which the aforesaid order dated
18.8.686 was cancelled. - |
Copies of the orders dated . 18.8.836
and 1.9.46 are annexed herewith and

marekd as Annexure—3 & 4,

4.3, That the applicant begs to state that the Kendriya
Vidyalaya Sangathan is pregently opening a New school at
Golagﬁat area for which bui}ding construction is supposed to
he completed by the end af Feb '2¢87. The Deputy Cohmiﬁginner
Golaghat an 19.12.06 issued & communication to the
Commissioner KEVS to take over the school building in  the
firat week of Feb 2867,

A vcmpy of thevlsaid communication

dated vl?.l?.ﬁé is annexed herewith

and marhked as Annexure—2.

4.6. That the applicant bega té state that on 259.1.97
she suddenly fell sick and for which she could not attend
her office and accordingly and immediately  27.1.87 she:
intimated the matter to the PFrincipal KV, Khanapara praying
for leave on mediéal grouwnd.
Copy of the said application dated
27.1.647 is annexed herewith and

marked as Annexure-b.

4.7 That the Qﬁsttf Commissioner Regional aoffice
Guwahati on 24.11.88 issued an order deputing the applicant

4



.

to EV No.2 Tezpur as in-charge Principal which was followed

by the movement order dated 9,12.85, It is stated that prior

to issuance of the said order c~ & f the 317 e

of deputation consent from the applitant was sought for and
she gave her consent for such deputation and accordingly she
performed her duty as in—charge Principal at KV NO.2 Tezpur
far few months and she was again posted back to her place of
posting at Upper Shillong.

Copies of the office order dated

=24 11.8% and the movement order
dated 9.12.85 .0 the (- otro ot v
matsd T .48 are annexed herewith

’

and marked as Annexure— 7 & 8.

4.8 That the applicant thereafter surprised fo receive

N

the impugned office order dated 22.1.87 deputing her to KV,
Golaghat as in-charge Principal. It is étated that the
respondents while issuing the order of deputation have not
taken any consent from the applicant and she was completely
unzware of the fact that she will be deputed to KV, Golaghsat
by the respondents. It is further stated that the action of
the respondents is an unilateral action without the consent
of the applicant. Had there been any such ocrassion seeking
her consent for the said deputation, having regard - to the
presant health conditions she would have refused the same
hut n the instant case the respondents have not provided her
the reasonable opportunity of placing‘hér 5ay'in the matter.
The applicant having faced such a situation made a

representation dated @ 1 .87 to the Asstt. Commissioner

’ P
requesting her retention in the present place of posting.

pr



The applicant in her said repreﬁentation'alﬁm empreﬁsed her
unwillingness to accept the deputation.
Copies of the impugned order dated
22.1.67 and the representation dated
3G.1.87 are annexed herem;th and

marked as Annexure—9 & i@

respectively.

4.9 That .the applicant begs to state that as stated
ahove during her service tenure éhe had occassion to serve
various stations including hard stations and at no point of
time she raised any grievance regarding any of such transfer
orders. The respondents however during the last two years
subjected the applicant to frequent transfer compelling her
to register her grievance through = the aforesaid
representation dated 3#.1.87 which in fact has not been

taken into consideration by the respondents. The respondents

Cwithout taking into consideration the representation

submitted by the applicant issued & communication dated
5.2.87 requesting her to take over the temporary building
from the District Administration, Golaghat.
A copy of the said communication
dated 5.2.47 is annexedherewitﬁ and

marked as ABnexure—11.

4,14, That = the applicant begs to state that under

‘compelling circumstances she had to submit her Anexure-—l]

application for transfer requesting her posting at Guwahati

from Upper Shillong and it was only on 25.8.846 ahe joined

‘her present place of posting at KV kKhanapara at which she is

continuing till date. The present health condition of the
&

A



i

applicant in fact does not permit her to hﬁve station as
presently she is undergoing medical treatment. It is
notewarthy to mention here that due to such 2a Situation even
she has not yet fully fit to resume her duty at present
place of posting not to 5Qeak of resuming duty outside the
station. It is stated that the respondents knowing fully
well about the facts, issued the impugned order deputing the
applicant outside the station that too without her consent

and as such the impugned orders dated 22.1.87 and 5.2.47 are

“liable to be set aside and guashed.

\

4.11. That thé applicaﬁt begs to state that for
bmsting an employee on deputation,consent for the employee
concern is a cmnditicﬁ p;ecedent and such action can not be
an unilateral act.lt is e@phaticall& stated that atvno'point
of time the applicant waskprmvided with an  opportunity to
place her willingness régarding acceptance of offer of
deputation.In fact the ;eapmndentﬁ of their own have issued

the order of deputation without diclosing anything regarding

the same to the applicant.

It is further stated that as stated above the
purpose of deputing the applicant to FKendriya Vidyalaya,
Bolaghat is not for an academaic interest rather same is a
purely administrative work i.e to take over the unfinished
school building constructed for EVS. The taking over part of
the house building, can very well bev done by  the
sdministrative staff of the KVS without requiring the
service of the applicant that too on deputation. It is
astated -that the proposed KV, golaghat may reguire another

few months to be a full fledged schoel and for which there

7



may not be possibility of requiring service of the applicant

at this stage.

4,12 That the appliéant begs to that at present she has
got a few years of service ieft in her credit and as per the
VS Buidelines she is required to be placed' at her home
station which she is holding.The respmnden?s however without
taking into consideration such Guideline have issued the
impugned orders and as such same are not sustainable in‘ the

eye of law.

o

i

4,13 That the applicant begs to state that placing her
say as well as the willingness she sﬂbéitted the Annexure-—1d
representation before the authority concern but the same is
yet to be replied to. On the other hand the respéndents are
issuing various office orders compelling her to accept the
deputation against her Qill and consent énd as such she has
now left with no option than to ventilate her grievance
before this hon'ble tribunal through this application with a

prayer to allow her to remain posted at KV, FEhanapara i.e

her present place of posting.

. ’
)

4.14 That the applicantihaving regard to the facts and
circumstances of the case and apprihending release from her
present place of poatiﬁg has come under the pratéctive hands
of this hon'ble tribunal. The applicant having regard to the
urgency of the matter and the eminent threak on hér has
prayed for an  appropriate direction  from -this Hon‘ble
Tribunal restraining the respondents from releasing the

applicant from her present place of posting during the

pendency of this Original Application.

&



5. GROUNDS FOR RELIEF WITH LEGAL PROVISION -

5.1 Far that the action/inaction on the part of the
respondents in issuing "the impugned orders is not
sustainable in the eye of law and liable to be set aside and

guashed.

5.2 For that the respondents have acted illegally in
issung the impugned order dtd. PR/ 2857 deputing  the
applicant to Kendriya Vidyalaya,.aolaghat without taking her
consent is permﬁe.illegal and arbitra%y and wsame depicts
total non—application of mind by the pegppondenls and as such
same is liable to be set aside and quashed.

Dl For that the applicant who is at the{ verge
retirement has been subjected to frequent transfer and as
such the further repeatation made by the respondents by
issuing the impugned order is not maintainable and as such
same 18 not sustainable in the eye of law and liable to be

set aside and guashed.

.4 For that the respondents have failed to take into

R4

consideration various giudelines issued by the respondents
streazmlining the matter pertaining to transfer and posting
while issuing the impugned orders and as such same are

liable to be set aside and guashed.

5.5. Far that in any view of the matter the impugned
action of the respondents are not sustainable in the eye of

law and liable to be set aside and quashed.

G

ot



The applicant craves leave of the Hon ‘ble
Tribunal to advance more grounds both legal as well as

factual at the time of hearing of the case.

6.DETAILS OF REMEDIES EXHAUSTED:

That the applicant declares that he has exhausted
all the remedies available to them and there is no

galternative remedy available to him.

7. MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY OTHER

LOURT =
The applicant further declares that he has not
filed ’previamsly any application, writ petition or suit
regarding the grievances in respect of which this
application is made hefore any other court .or any other
Bench of the Tribunal or any other authority nor any such
application , writ petition or suit is pending before any of

them.

8. RELIEF SOUGHT FOR:

Under the facts and circumstances stated sabhove,
the applicant most respectfully prayed that the instant
application be admitted records be called for and after
hearing the parties on the cause or causes that may be showun
and on perusal of records, be grant the following reliefs to

éhe applicant:—

8.1. To set aside and quash the impugned orders dtd.

227172097 and B/2726537.

18



2.3, To allow the applicant to remzain posted at her

present place of posting i.e. K.V. Khanapara.
8.3. Cost of the application.

B.4. ’ Any other relief/reliefs to which the zpplicant is
entitled to under the facts and circumstances of the case

and deemed fit and proper.

2. INTERIM ORDER PRAYED FOR:

Pending disposal of this application the applicant
prays for an interim order restraining the respondents from
releasing the applicant from her present place of posting
i.e. K.V.,Fhanapara during the pendency of this application
by suspending the impugneﬂ orders dated 22717267 and

RIZ/2EE7.
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-

11. PARTICULARS OF THE I1.P.0.:
. 1.P.0. No. . 23 Ge CiQ\} §95

2. Date G- -07F

-

3. Payable at : Buwahati.

T12. LIST OF ENCLOSURES:

As stated in the Index.

11
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VERIFICATION

I, &mt. Rinapani Goswami, W/o 8ri A.K.Barma, aged
abhout ... vyears, regident of Reltola, Guwahati, vDiﬁt.
kamrup, Assam, do hereby solemnly affirm and verify thsat
the statements made in parsgraphs !llgga,.afglan,..,..n..
are true to my knowl edge and those made in
paragrmﬁw;é]tu%l%f?!fl!?.........,....,;.,,.....u..,u..,.u.
are also matter of records and the rest are my humble
sulbmission before the HMon'hle Tribunal. I have not
suppressed any material facts of tﬁe Case .

\ 1 am the applicant in the instant application and
as such well convergent with the faéts and circumstsences of

the case and also competent and authorised hy the other

applicant to sign the verification.

and T sign on this the Verification on this

A
the 19 day of Jdb. . of 2es7.

Signature.
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| e 2 Date of Birth _ ‘ . ;

eI J_ML_'t.__'

_ © . Ageason 31.3.2006 5 Q;‘ Year:
e R _ 5 . . o . ,5”,) g 5;-“ ,,b .

' 3. i) Postheld : \/z C. F--- PR\NC! PAL

QO - Months

ll) Date of appomtment
'in present post b
4. Daté from which posted
at the Vidyalaya/Station
m the prcsont post.
By Statlon where spouse is .
i ‘!workmg
ﬁ; 6.. Have you given the v
.- Declaration regarding the
"'.Employment and place of || °
,Postmg of ‘spouse

“dyr \q!.. .

‘-i 1‘»1

’;VgRED GUWAHATI

[ itV SN
. .

! 7 Ground for transfer f‘:,.; ;
- Category stusnon Code '
. St i .
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1, o [ . N A I U“‘f: ] \

9. ‘Type of disease certified in M.C., ki
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(Fill up appropriate code) !
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11. (i)  Completion of 3 years contmuous stay in NER and hard station or 2

years in very-hard. statlons as on 30 6.2006 excludmg the périod of

absence(Yes/No)_"_ e i

’ .
(ii)  Completion .of 5. -years® elsewhere z;ls on 31-03:06 excluding the

period of absence (Yes/No) ) O .

- 12, Details of last 03 transfers, if aﬁy.

13.  Narrate the compelling'-CrOUnd for seeking the transfer {

Post Name of KV Region Period i [ Reason(s) for
R S 3 transfer
iiea . , , 4| From | To - B _
T@T) BORT HAR. G 8] weafm 2logsd |2oheh | 4
PG [kInANAPARAIGUIAGATE ié‘o'a"%zas “okof |4
V.P*__UPPEQ.TSJM LONG_ G AHAT 23 -06-e8 T 0 Dull T
L VR A i .

n 50 words):-

My /")ﬁmbqrwcg. ot J%mmq N CULT\C\qu_ st o
4 \5 e))).LQMYU)vY ,Q‘D nn-“(

rm\mu A
noelinmed Irunhand

Callafi dA o Clamevis =
pOCYAQAA,?’

¢ el rTL Siaa Mﬂ'\fm}/ dmﬂh JaST2 DAY

Onbhhoboads

OV\ ‘P/\,ummam ETH
SMQ'\V\ g Qi (\l/?DQ

137\6\3[19 svvae AL \,\c)‘

dl,u»&):b.o) &

MQM% %va\ " c

Mcm

hl.?\\fl < 9

3\)((\‘ (1)\3

1\743'\ L

PEL Cung

Tlo R V/g .

& af-



"“Sﬁ/Smt/&f&m 2N A 2 AN GOS\,JA M' \ do  hereby
,fflrm that the information given in-the columniNo. 1't0.13 of the application
are correct-and medical certificate and declaratlon furmsned is/are honafide,

‘l understand that wrong/suppressed in formauon shall render me liabie for
:smplmary actlon ,

3
vy

:';:;.“'" i - - Lo L ‘
R : v Slgnature‘ @/ -

.]*

5 ' :’l':: f: .;. k A LN '~ ‘ ”%"‘i "f 'a‘ .' .
cal . o o Designation 5[ ggg iEm;VSMﬁ(ﬁ‘
! ] : SRR ;,; S AT

‘14 Remarks/Recommendatnons of the Cha:rman VMC /Prmmpal(m case i

e e e e i

Of Chalrman, VNIC/ Principal

: i o - Principal
(To be filled up by the office of Reglonal Offlce) & fa KV g BAC

Voo e fastn, Upper Shiilong
: Board(s) Result of Kendriya Vldyalaya(s), in: wh:ch he has served or serving
in the capacnty of Prmmpal/Prmcnpal Grade HNlce PrmCIpal

n
1,

Academuc Year | Board Resuit of KV(s) - Avg Board Resalt of the |

‘ Reglon(Annua!) __ |
Seconda.ry Sr. Sec level’ "' Secondary | Sr.Sec. levei '
g : level . L Ievel o
20002001 | : ,

| 2001-2002
2002-2003 ,
+2003-2004 T
¥2004-2005 - - T

16.  Remarks/Recommendations, if any, for"tran‘sfier;'

‘ Si‘g‘;‘of'"f:_/_‘?\s"stt.Commissioner, KVS (RO)
" Date: e :
. Place:”

! Name H;I),S (3/&/7\0\ QG\,’TL\ Q‘KT)‘S(N(LM\\

~
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_+'LETTERS Only. Please:do riot attach any enclosure)

" 'B) INCASE OF RENAL FAILURE: e

R R T

_6-
MEDICAL CERTIFICATE

' . : o _
(To avoid disqualification, please dq,‘LNQT use - abbreviation, {fill in CAPITAL

SV Wi

' Name of Patient:- G ;

Address:- e 1
. Date:- R |
. I, Dro i /‘ ........... [RUTPTP with Medical Council
: | Registration No. ...'_.,'.,—:1‘.‘..............'.'..,.;.hereby Certifiy that Sh;/SmtJMs...A........f
I eerareer s IOV Aged ..ogbeeeee e SeX Son/daughter or
e ShrilfSmt. s i err e eas AT ~ is suffering from the

" disease/diseases with'the_.qgtails‘;ig_g,;,,tfbll[ows and that treatment of this discase
is not at all available at this'station’or itsVicinity:
A) IN CASE OF CARCINOMA;- 2 >

. : L R . -
Name of'.Carcinoma'with'site affected;

Date when it was detected first; 8

Brief Histo-Pathological report with reference No. & Dateo:
T.M.M. classification(if applicable)
Evidences in support of uncontrolied growth:
Evidences in 'support.,cbf Metastasis;
Condition of neighboring or surrounding structures;
Treatment being continued in brief;
Full name of surgery/surgeries ir connection with dates:

©WoNOO RN

1
B |
i
i

Name of disease causing Renal failure:

Evidences in support of Chronic irreversible changes:

Number of Dialysis done with dates: '

Single or both ;Kigneysf{lggqjinyozlyféd:

Any surgery 'inqlud.ingZre'nal'trahépl?ntation done or not:
RN S

AT LI :
+ Y -

ST S

C) IN CASE OF LOSS OF MUSCLEPOWER
' Rt Lo

How many extremities are affected:
Grading of muscle Power at Present:
Grading of Muscle Power at the onset of disease:
Duration of loss of muscle power:

Any recovery after the:onset till date:

Most Direct cause of loss of Muscle Power:

SRRl S

T
a

D)  INCASE OF.HEART DISEASE: .
1. Name of the dfxséase_: o
2 Date of first detection: - _
3. Coronary artery By-Pass Grafting surgery done or not:
] L \ ;

g -



‘... lfYes, please mention

! a) | Date
. b) Name of Doctor/Surgeon"*
»c)  Name of Hospital - '

AL : : %tructuons |ssued vide letter
- Parkinsons disease =~ wee-. )No.ﬁ.1'—1/2004 -2005/KVS(E.1/) dt.

1 G) .- Motor-Neuron Disease ) 29.9._20‘033‘:;-‘ .
i ; ) . . ' : . Do . i;'f.-;'-;ffﬁi"'“zi}’,ﬁ‘{:»-- . i

{‘I ° ;:‘ “' t
! (Sngnature of the Competent Authonty)
' Name: .’ ) wih;? A
b Name of the Department
PO ~ Name of Hospltalf”“’“, .
o , Place; «.« - JilaBE wio
, Date: | - -
‘ Seal . ¥
4l
B s
. b
. b .
e
’ :
; '

—— 1
)
f)
"y
—
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DECLAR‘ATION !
“ I
‘(Kmdly fill the mformatlon in the capltéf Ié}ters strlke out whichever is not
apphcablc) .‘,
LIRS \\l/.\...}?../\.}.\.\.\ C&OSW AW \ ...solemnly " declare
.that my 5;)ousc Sh, /Smi..AR,\l M \&\) MAR. SARMAN ..
presgntly mplo L(L atlunder ' transfm

orders of i

Lt

e e i
ol e

"it,/B '
! £ A-

nch)smce ..... e

" &Name & Address of xrlhmedlate
1Superior Office or Registration
No of Busmess/Professmn

5

s (
! §———
| |
......... seresesiiasaenes S
L : |
vesesrevianbbes PN | .............
) e :. !
e, | [ :
Cerereesacnisan Ceetrserierareanes i erereredas S

.

? &
' i

oés.gnat.omw ..... \P. .m..-n.fu.npmv

o r‘*»"l FRIan #
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T een st e . ! :

KENDRIYA VIDYALAYA SANGATHAN

— 1-

SPEEL POST

18, INSTITUTIONAL AREA
SHAHEED JEET SINGH MARG

NEW DELHI -110016 1}

No.F.7-2/2006-KVS(Estt-1) lut, i Dl pate : 8.8.2006 i
- ' } N P " ;‘“‘4.{, ' ' ' .
i QOFFICE'-ORDER'
Z‘ PR j “ o 1.

\ fi The following Vice-Principals of Kendmya Vldyoloyos are her‘;:by transferred on

l; .
l ,
e

?helr‘ own requesf with |mmed|ofe effect 1= ¢ dpld

AR

My vy
",: L

( . T'que‘ of Vice-Principal

KV where work!‘ng";i?—' KV where transferred
' A P L

(2)

— tda !

3) BON

o Ms. Grace C.D.

‘Hassan ) , DRDO’Bongolore

{"2, * | Shri Om Prakash °

it g:t 3.%0 | Smt: KCM Mary.

Bellapy + - i T | No, 2 FEolconde

4, " | smt. B.P. Goswami

No.1, Palakkad ' | ‘Coimbatore 7\ ‘

| Smt. ‘Swapna Rahman

EAC Upper Slullong i Khanapare
Missamari- . | Borjhar o

2 SheicVi Subba Rao

Picket f i wimitit i}t ] No.1, Vizag.

| ShriiS.J. Bosha

-
.,”, :

No.1 ,.Vlzog | Picket

il Shri AK. Bhaﬂo(

No.1,: Chakeri Ko_np_u:f?___w

No.1, STC. Jobalpur-zg*'f'

9 -shri 6. Jha

No.1,:Raipur 1 .Dipatoli Ranchi

0154l Smt . Kamaljit Agnihotri

No.1," AFS| Adampuri"f #l'No.1" -Jalandhar

1ol Smt. ' Kanta Devi Rani

No.1 : Jalandhar¥ IIT Kanpur

%] Shri'N.R. Singh -

Notl‘,‘Udhor'np‘u’r'f? ‘No.1; Roorkee .

£¥7] Shri S.K. Tripathi

AFS Barrackpore®i*. No.1! STC Jabalpur

4" {-Shri R.S. Upadhyay

CRPF Durgapur MU T No .4 Varanasi (PG T3] o

)1. l\/ - . | | Al o rf'\‘_ 3
: [ S | R (RAJVIR SINGH)
SR LJ( Sy o\/ COMMISSIONER (PERS.)
to - o \\ | , .
" i b .

Indnvuduol concerned

he. Prmcnpol Kendriya Vidyalaya concerned (Col No.3) - with the request 1o
relieve the individual concerned within 15 doys*from the date of issuc of Hh

order with the instructions to join duty nmmedlc.cly vitie thay hals
Wi transferred. The date of relicving of the respectwr Vice Preincipel ny
" be intimated to this of fice as well as concer ned F’cgnonnl Offree mmedinge

, 5 by Speed Post.

. Atastes

ey
o
c e

. ‘El

3.1 " The Principal, Kendriye Vrdyolaya concerned (Col No. 4) wnh the request to
P intimate the date of joining of the individual concerned fo this of fice as well
1" as Regional Office concerned immediately by Speed Post T

' The Assistant Commissioner, KVS, Regional Offlce concerned.

Personol File/Office Order File.

ANL NBr ey - 2_

~ i
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. N !
Hlodo 8-11/2005/414 /g, ’}c/a/r 5l - ! " AR (SRR
' ' Erm*“m' ekl

Omce @rdef

.“Wﬁ‘}’f | Gﬂ-ﬂlﬂ‘?ﬁmn o — | e
Yoo 0
*.;;WSmt kit £ P.§ R4 oo Vice-Prlncnpal Ké/ %é)ns heteby remper:

A g

| WERC P ASS

T S W arern frafor ymard & qum, e 6 A
iy deputed to K.V.EPA @4%%'1»10 act a5 lncha.ge Prmc;pal unt iu.rther orders
$Wmm?mnm B & %-mqféw gr o e

or tll a regular Principat ]O'na whiohever !s eartier
‘ :‘]
3 ! ’.Téﬁr ‘(“‘«c .'4 ut " ‘2' ‘{ C1)05 10 -o;—-—‘i——-———-———q i l-.;

Hc/ ho is d:rect@d to repovt forduty}".f_f v J\u PA (A o (M”m
L o Ch Is |
L B |
o A(x; 3. P C»l QSN 2r, Vi (o = f)ymv PAV | :(T.)':'-’J eI i)
. Kdeya ’\/\Ol/\,/\fa\/&\ j E . e
o NP poe S A0y ’V\MY)A() NG ':‘}
EE A wf«-‘:f?ﬁ copyto: .- it’
\/mm @olg s Q»\,\no- 'iym"& %[a T L \
. Principal’, }'% f% & e/She lS_greﬁue‘ﬁed o it sieve Lty
,,.Jr'i cm BY arR)E JM’i’fﬁ rﬁx @ﬁ wolte______areisa o
— Vlce-PrInclpal of hls/her Wdyalaxa wnh the mstructlon 10 repmtfor duty
. ’at ‘KVNr P4 bom{ r@huedsate)y.. i C

: - 02. WﬁOHOnO E?:of?ro —— : ‘Q‘T{ 3\'1_75'9 tr fq, JT/’I,.._W e
é o The Chairman,VMC, KV AELARava »NHe/Sh') !.: requested%gﬂw -

‘ i ‘,i.,} ‘ ' HTHIIT IE0T FT @ T a9 g {‘[ T 21*', s 3 :' ‘, ! (N ‘
‘l ! - of joininig of ?‘* /Smt/wg P, G}dmovm\ n 1lae Vid)’? ava .
' Q3. Fuupss{ el die e H{0) ik f s 5.n §RA e A 2000

Dy.Commssc,loner(Per onnel) KVS(Hqu ). New Deity for oz
- Foldode (R} & wa 1 M‘tulolter r\o ?8 “A/0CKV Giizstl by dotog o o

o
:

WA v
. - -




j\.‘;k.*t».f-l.;; . _,‘,M»f—-ﬂ-..-v.;.;: PR m.w_ ‘ " | e ) AMM EX'_UQ:££~ L(,

:v. l; | “ ' . | ’ : ;

KENDRIVA VIDYALLYA SANGATHAN
REGIONAL OFFICE | KHANAPRZA
GUWAHATL ;781 027
No.F.8-11/2005 KVS{GR)/95¢1 ~%2 Dated : O_} . 09 <2006
s | , _
CQFTICE ORPER
Temporary depulation of the fo!lov‘,r!ing VicePrincipals ardered vide
this office order of even number cated 18-08-2006 is hereby cancelled

SL ‘No.: fName of Vice thcipa[& Kend?iyé - Dépréd Lo K.\
N | Vidyataya where working - I
\Mrs B.P, Groswami,KY, Khanapara | NEPA Barapani
Shei B.R. Dhage, KY, Happyvaliey Tengavailey
Mes, S. Rahman, KV, Borihar | Panba¥i
! ’ i /\
‘ ' (UL i Kiaveasey

~

—

A

S
e 5

@

! c Assictant Commmissione:

Copy to -

\1/ VI UaL Corioe e , :
2. The Principal, Kandriya Vidyalaya concerned.
3. The Chairman, WM Kendriva Vidyalayea, NEPA Torgavaliey fle o,
for informaticn nlease, :
. : P
. v S ' s
- . —

Aswistant Conuningesi,

Attested

&dvocate.



e . -—

I ST BT A i R '-"."-‘ﬁ: B - m
dot ol g . - T IR 1 ‘
. .. ‘"" \'/’ 3 . ) !’ )

GOVERNMENT OF ASSAM

: OFFICE OF THE DEPUTY COMMISSIONER . GOL AGHAT
NO.GP.57/2006/7 Dated Golaghat the 19" December 2006

1

N~

[ P

: 8 o r~ .
e R Sy . s NN
S To ; S £y
; o ; SR i § Cowe, 80
[ Mr. Ranglal Jamudaz [AS P X L
IR Commissioner. ~* # a3 fon D .
Kendriya Vidyalaya Sangathan, ! > 9“»‘ . A 5
18 Institutdonal Areal Shahid Jit Singh M. “y, N
New Delhi-110016." | ' I
Subh, - ‘ . Esmblis‘hinchrt;h;f'. ntral Schna{ at Golaghat - Asvam.
RIS T e ‘

Sir, ; . .
In continuation of my letter NO.GP.57/2006/6  did. 4™
December/2006 | have the honour ro inform you again that the building for funclioning
of the Central School al Golaghat will be ready ,g)'('féll‘ respect by 31™ January 07

I would ;thereforevlikeito request you to authonze your

T S TR -
personnel to take over the building in the Ist: \s‘.c_ckf}ﬂ‘Februm'y/07

Yours ta"n-hrully
.= (DK Goswann)
i “Deputy Commissioner
Golaghat
— |
L)
s Pl |
l7/, ,L//" :

Aftcstok | : ;



- n TL TR

_ 923 .AMM.EXVKE - 4

To,

~ The Principal,

Kendriya Vidyal Kh:
endriya Vidyalaya, Khanapara Doaléd : 27.01. 073

Sub: - Information regarding absence

Respected sir/madam,

I have the honour to inform you that I am suffering from acute bronchial asthma
since 21 st January, 2007 and I am under medical treatment. Therefore, I am unable to
attend my duties since 25 th January, 2007 and likely to remain absent for few days more.
I shall resume my duties as soon as I am fit for the same. Formal leave application will be
submitted in due course.

Thanking you

Yours faithfully

Sd/-
(Mrs. Bina Pani Goswami)

Vice Principal,
K.V. Khanapara

! Atteatod

/ dd’ RO
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KENDRIYA VIDYALAYA SANGATHAN
E Regional Ofﬁce Guwehati '

J awaharnagar

B EFNOSII/YV'S(GR)IZOOS //5490 ‘3)

Khanapara, Guwahati-22

L=
. "

| ~ Dated : 24.11.2005

‘ ""_f'ifi)RDER

. Mrs Binapani Goswami, Vioe.Prino
hercby porarily

to KV,No.2

xpal, KV Upper Shillong is
 Tezpur to act as I/C Principal

. until further Srders or il a regular Prmotpal/ one-Prmmpal reports for

o duty whxohever 18 earher

15 12 2005,

. To

o
M?.

Shc is direoted to report

i.;u’ e i

Shc is enmtled to TA/DA 88;
AR

Bmapam Goswamx, .

Vloe-Prmmpal, KV, Upper smuqig

Copyto -

‘t KV No-2 TeZpur w.ef

) AqszTANT COMMISSIONER

. , S ;2 R AT
/ ' ; .

i

i
foe
Co

(1) The Prmmpal, KV Upper Shﬂlong He is rcqucstcd to
relieve Mrs Bmapmu Gosvvamx,one—Prmo:pal of his
Vldyalaya as per the mstruohon above,

() The Chauman,VMC

KV Tezpur No-2 for mformanon.

L

C oy e - -’ 3
! -// . ~

ASSISTANT COMIVIISSIONER

Atisstod

' Advocao,

& m
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KE\?DREYA VIDYALAYA S"I'ID.CO(JC-U‘J&,.:

9. "™ ., e F\frvrrrr ﬁrmm 793009 principu\___k\'u:‘.'::-';.::.':..:).cn.in
EAC UPPEF\ UPILLONG Shlllong-793009 \\'\\’W.|\'\’Cﬂ'~‘l=l'>l>-"_ LR UIN

. . : T ¥ fgia,
e I;i: Ni,“R'..n?’}:ulm}ﬁ{lk\’-flP/’&OO') ~ 2006/ \Q 7, n;(Zu /, B Date...09.12.50us
KR ; N MOVEMENT ORDER
!';.'”I . 1 T i i \ !1 *n,i" ©
Ly ,.%01 | Name of employec and Mrs Bmapaxu Goswaxm, '
o o0 oMY | desipnation. T | Vice Principal’ ! |
R 11 02_| Particulars /Purpose - | Temporary Deputation.
l 1 1 03 | Authority letter. .. | Kendriya Vidyalays Sangathan
I N o - | Guwahati heglon letter No.F 8-
§ || 11/KVS. (GR)/ZOOS'/15490 -92 |
‘ . | |Dated.24:11.05.
» 105 | Venue .| Kendriya Vidyalaya No 2 Tezpur
| - 106 | Date of Movement. 1 109.12.05 (After noon)
; 107 |Reportto | The Chairman, V.M.C. Kendriya
! - i V1dyalaya’1' ezpur No.2
. 108 |TAD.A As per KVS rules. _
|1 109 | Any other mstruction. She is directed to report with effect
L , from 12.12.2005 to the Chairman,
i V.M. C Kendnya V1dyalaya Tezpur
! NO 2 .
E Mrs Bmapam Gosmmz,
"+ *Vice Principel | |
Kendnya Vidyalaya * . W o
E AC. Uppcr Shillong. i _
: (AK.Mishra)
(Principal)
Copy to: ; .
1. The Assistant Commissioner, Kendriya Vldyalaya Sangéfhan, -
- ‘Regional Office, Guwahati. Jawahar Nagar K)maparaGuwahan —
~Assam.Pin - 781022. o -
2. The Cheirman, Vidyalaya Management Comnutice Kenunya
" Vidyalaya No.2 Tczpur Assam t‘ : : _—
-E : (A K Mishra)
(Principal).
No. S T.D. 0364-25609?3 -2561205- 2223900~thn-2727 R083-2561577 (KV CODD 1494) 1 '
Attosted '
ddvacara,
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KENDRIYA VIDYALAYA SANGATHAN
' Regional Office, Jmhamagar, Khanapara, Guwahati-22
g Phone No. 2360105 (AO)/2360106 (E0)/2360107

Ref No. 8 -11/2005- KVS’/GzR/,ZZ(’;)A; %
Yy } _{I J&Gi" ""h‘
! ‘1 .';,,.\;4'!{,}(-}

i-v‘ o

" 'I '
IR

Date : 22/01/2007.

Mrs. Bmapanl Goswaml Vice Princnpal Kendriya Vidyalaya,

_‘%nnapara, is hereby bemporanlyf deputed to Kendriya Vidyalaya,
lagﬁp_; to act as I/C Pr!ncnpal until. further orders or till a regular’

_Prircipatjoins which ever is earlier Tf:.’

, Golaghat |mmedlately g ;;_{;'.

”é’ o
as._ per KVS rules,

~
74"‘ )
o

s

: e - (U.N. Khawarey)
To, O ! - Asstt._ Commissioner.
' - "‘{’H:’ - :
v/ Mrs. Bmapam Goswaml Vice Princnpal
Kendrlya Vidyalaya, Khanapara,

Copy to .-
!'H’ ;

1. The Principal, Kendriya Vidyalaya Khanapara- She is directed to
relieve Mrs. Bina Pani Goswaml Vice-Prlncipal,, of her Vndya!aya
_mmeduately s ~"i :

2. The Chairman, YMC Kendrkya Vrdyalaya Golaghat - He is"

requested to intimate the date of joinlng of Mrs. Binapani Goswami, Vice-
Prmcapal in hns thyalaya i P
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To Dated: - 30/6/2007

The Assistant Commissioner,

Kendriya Vidyalaya Sangathan,

Guwahati Region, ’
‘Jawahar Nagar,

Guwahati-22

(Through the Principal, Kendriya Vidyalaya, Khanapara )

Sub: Prayer for reconsideration of deputation

Ref: Your No. B-11/2005-KVS/GR/22045-47 dated 23-rd June, 2007

Respected sir,

With reference to above, I have the honour to lay before you the following points
for your kind consideration and sympathetic action,

That sir, [ am a chronic bronchial asthma patient and need constant medical
attention. Presently I am suffering from acute attacks since 21 st January, 2007. I have
not yet fully recovered from the illness. I am absent in my duties since 22-nd January,
2007.Sudden and acute attacks generally occurs at dead of nights. Medical help, in such
case, may not be possible, if 1 stay alone away from home.

Moreover, my husband is also a rheurhatic patient, who needs constant care and
attention. It is not for me to leave him alone.

In the circumstances stated above, it is not possible for me to join my new
assignment at Golaghat as per your order referred to above.

You are therefore requested kindly to reconsider the order of my deputation‘and
allow me to continue my duties at K.V, Khanapara. It may also be mentioned here that I
have no objection on my deputation on such temporary assignments within greater
Guwahati. '
Thanking you.

Yours faithfully

Sd/-
M (Mrs. B.P. Goswami)
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To, |
- Mrs, B, P Goswami, o | - e
Incharge Principal, o S
Kendriya Vidyalayaq, Golaghat, | . el
- C/o Pmnc;pa! Kendriya V;dya!aya Kh

Py é
anaparg (Assam). ;
: 3 ‘ ,‘2 u“ ?{ B
Es‘mbiuhmem of Cem‘ral School afﬂG
(BN TIPS B ix:i‘

: '..‘, '
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: . . ' s
Sll" . . it .

Sub -

Wn‘h reference to fhe Depufy Comn}'n

GP. 57/2006/7 dated 19-12- 2006 on 1'he

enclosed) You are requested to ‘rake over'l ﬂ'xe

H ‘ i

. District Authority Golaghaf Aﬁs !

LAV SANGATHAN

Date : 0-02-2007
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. Vndyalaya at Golaghat, _

'Cdpy to -

, 'Ihe Deputy Commissjoner,
| Golaghat Assam,

. NRM MURALy -
. EDUCATION OFFICER

L _,OFFG ASSTT. COMMISSIONER.
I
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